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Bill No. 6 of 2020
THE CONTRACT LABOUR (REGULATION AND ABOLITION) HIMACHAL PRADESH
AMENDMENT BILL, 2020
ARRANGEMENT OF CLAUSES
Clauses:
1. Short title and commencement.

2. Amendment of section 1.
3. Repeal of the Himachal Pradesh Ordinance No. 3 of 2020 and savings.

Bill No. 6 of 2020

THE CONTRACT LABOUR (REGULATION AND ABOLITION) HIMACHAL PRADESH
AMENDMENT BILL, 2020

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Contract Labour (Regulation and Abolition) Act, 1970 (Act No. 37 of 1970)
in its application to the State of Himachal Pradesh.

BE it enacted by the Legidative Assembly of Himacha Pradesh in the Seventy-first Y ear of
the Republic of Indiaasfollows :(—

1. Short titleand commencement.—(1) This Act may be called the Contract Labour
(Regulation and Abolition) Himachal Pradesh Amendment Act, 2020.

(2) It shall be deemed to have comeinto force on 9th day of July, 2020.

2. Amendment of section 1.—In section 1 of the Contract Labour (Regulation and
Abolition) Act, 1970 (3 of 1970) in its application to the State of Himachal Pradesh, in sub-
section 4, for the word “twenty” wherever occurs, the word “thirty” shall be substituted.

3. Repeal of the Himachal Pradesh Ordinance No. 3 of 2020 and savings—(1) The
Contract Labour (Regulation and Abolition) Himachal Pradesh Amendment Ordinance, 2020 is
hereby repeal ed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance
so repealed, shall be deemed to have been validly done or taken under the corresponding provisions
of thisAct.

STATEMENT OF OBJECTSAND REASONS



The provisions contained under sub-section (4) of section 1 of the Contract Labour
(Regulation and Aboalition) Act, 1970 (Act No. 37 of 1970) are applicable to every establishment of
which twenty or more workmen are employed or were employed on any day of the preceding
twelve months as contract labour. The Act also applies to every contractor who employs or who
employed on any day of the preceding twelve months, twenty or more workmen. Because of this
threshold limit, the principal employers while hiring personnel or procuring commodities from
small entrepreneurs and petty contractors, find it difficult to execute contracts, as the small units
face hardships in ensuring formalities under the Act. It has been observed that lower limit either
encourages non-compliance or restrict the engagement of required labour as per demand.

In order to provide more opportunities of employment and to facilitate employers of small
units and petty contractors, it is proposed to enhance the above threshold limit from twenty to thirty
workmen. This is aso likely to increase industrial investment, production and ease of doing
businessin the State.

Since, the Himachal Pradesh Legidative Assembly was not in session and the amendments
in the Contract Labour (Regulation and Abolition) Act, 1970 in its application to the State of
Himacha Pradesh, had to be made urgently, therefore, the Governor of Himachal Pradesh, after
obtaining the instructions from the President of India, in exercise of the powers conferred under
clause (1) of article 213 of the Constitution of India, promulgated the Contract Labour (Regulation
and Aboalition) Himachal Pradesh Amendment Ordinance, 2020 (Ordinance No. 3 of 2020) on 7th
July, 2020 which was published in the Rajpatra (e-Gazette), Himacha Pradesh on 9th July, 2020.
Now, the said Ordinance is being replaced by aregular Legidation without any modification.

This Bill seeksto achieve the aforesaid objectives.

(BIKRAM SINGH)
Minister-in-Charge.
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